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C. K. T. Bench, JAIPUR

MePs NO. 265/93 in Orders 0,A8.NO. 230/92

Mre Ro.N.Mathur- Counsel for applicant.
Mre V.D.Bhargava- Counsel for respondents.

Mr. D.P.Gapg- Counsel for respondents.

Heard, the‘laarn@d counsel for the partiss..
Mr . U.D. Bhargava submits that the Presh cause of
action has accursd g&@igg Eha intervening peried,
Mr. Mathur submits that the injunction was granted
but the suit was dismissed in default and thereafter,
it was restored and during the intervening peried,

the smnlmrlty list uas published. Taking all the

'ralavant facts inte account and subject to the

rights of the persens who are likely to be affected,
amendment is allswed, on the:canditian that the
applicant shall pay Rs. 500/~ ( Five hundrad only)
as costs. In case the cost is not paid and the
amended 0.A./Suit is not filed within a period

of 2 wesks, the application Por amendment in

the 0.A. shall stand automaticaelly dismissad

without any further refersnce to the Court.

MeP. stands disposed of accardlngly.

(D L.Mehta
Adm . Membar V.C.
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